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RESOLUTION RE: ABOLITION OR
RAJYA SABHA

ot et forw: (sAforgrd) : i

agw, § wwTY w0 f—

“ag awr g W fRw ¥
fe ag oow awr ¥ SmEE W
" F@ & fay dfeww W

WA ® A & fay X
aga gy waer fear @, oF fawr smw
wt, T I fawr Y wefrer fear m,
IaE A% qg FEQ wEaa & qww g
WO W AW A ¥ MG A
ferge famg W §, @ aow &
T I9 geua & fit ff Az &
afs ok f=uf & v ¢ AT
Ig =y owey 2w fga ¥ §, wwfad
WA S TG M ST Q@ E |

16.29 hrs.
[Sur1 S. A. KADAR in the Chair.]
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® (A% @ 39 av wAAE ¥ ek

I fegem amfm gar & sd
wiaet & IfY fafww gawt ¥ sfr-

frfe €7 w7 o faiy Wit
st w1 fawder fear st 99 wied-
YT W F Y ov 9Y @, § g
T & N W o ¥ W ¥ e
@, T ¥ of frs @, gt W 9§ @,
Afey a3 N f e ¥ swifag
§ | e T a7 sfaws e
ST TgT TN FAY W—TF H1% qwT
o @l 3w Awr | A 3 'y W
faum a1 Iu¥ ow @ awr o W
O T oW oW | oW e W
qzEl ¥ A § 5239 TS wT
& qoen) ®Y Az & 240 % SN )
& ey xrm wigwr § B 1931
H Aol ST BT WS & Y
WA WA A @ q a1 I W owgr
a1 | IEA ¥E 91 fE ¥ gw gew
g1 wifgy, & A @ wifg 1 =
quﬁmiﬁw%wﬁq%fgw
¥ amftrar wrf IR W L
& amwr 93 w1 AT WA g
“1 am certainly not enamoureq or
I do not swear by two legislatures.
1 have no fear of a popular legisla-
ture running away with itself anc
hastily passing some laws of which
afterwards it wil] have to repent.
I would not like to give a  bad
Dame 1o it and then haag the popu-
lar legislat.re. I think that a
popular legislature can take care
of itself and since we are dealing
with the poorest country in the
world, the less expenses we have tc
bear, the better it is for us. [ do
uot for one moment endorse the
idea that unless we have an Upper
Chamber to exercise control over
the popular chamber, the popular
chamber will ruin the country. !}
have no such fear, but I can visu
alise a state of affairs when there
can be battle royal between the
popular chamber and the UpPeT
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Chamber. “(What Mahatmaji pre-

dicted hag already come true anc

we have had 30 many battles roy-

al with the other House).” Any-
way, whilst I would not take up a
decisive’ attitude in connection with

it, personally I am of opinion that
we can do with one Chamber only
and that we can do with great ad-
vantage. We will certainly save a great
dea) of expenses if we can brihg our-
'selves to believe that we shall do with
one Chamber.”

fee aidt Y ¥ w77 R &% woeT frf-
. ¥ wOY FET AR, T e W

w0

“We need not go after preced-
ents. Let India create her own
precedent, so that the rest of the
world may follow it.”

ag T &7 Fgar ¢ foa wE

FT AN oA ¥ ww e ek
TATHAAT T #]Y |

T Y 1936 ¥ To FaATEATT
e ¥ wg oo fe fegam & da
uF wET BT Wifg | TW @ ¥
wry @R fF QX wr Aars, iy
ot T g ¥ g o fs fegem
F ¥aw ow & e @ wifgw
X% weTar w9 2T R ag S g
war § Iy siaeh e srer A A
CaAmaT av 1 &Y o @TAe ST
® wRww far W@ gt &
Ry fear IEF a7 W W fF oA
W%Fﬁﬂtmwmﬁ
“wg a% TE |

ua & sE qarn S §
1954 ¥ T ¥Zw ¥ s qroz and
uw g A ¥ WX IEE 3 A
€ o 5 & @AW O ¥ W1 wEHE
21 & w3y W @ W g
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f& 25 a9 &, N ©F TR & AT
97 IR qF I A AN A qIR
& gf @t o 3@ @ AR A
RWRadigng) wagdgd
¥I9 OF §IF 950 g, #E qEd W@
g6 | S aE W A ¢ ot W R
ST & 1 W ST ¥ g o aqreeT
fr forwr for graw & faaem feaa @t
g1 & WX a9 HraF! qar Jenn fF QY
ETAT FY TELG AW 2 |

oF @ & gg WY F@mT ATEar
g gEuees & @ @
T 57 Iy § SifE T ¥ g o
AT & ot A A § W far A

ST ¥ T TEAT AT § W I
T ARE F AT FTH qTA 1 gW AT
AT ¥ gEEE B A § 1 FEd ATH
3T A ®Y 9T F g@IE wT oA
qar 78 @aT | gy 21 ¥mI A
& =i afew gk o & v & feer
& 5t qww foy € | wwfwg awfy
S g W I oA w1 N, wifE
TWwag s wET N
fredr 25 wrel § v guv

W ST UE q9 qg Wy § o
7g &9 A faew T 3 A
qEt g FoEwET T Ao
RO Y 9T WIR & 7 W TR
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[ mﬁ‘ﬁ ::w] e 3 & :\:n::ltter. This js a very serious
e e w0 o S o

air.
fearen @;:‘ ¥feT 3w gow & MR. CHATRMAN: He is returning.
;f}“ﬂf*gg:";:@;%ﬁ & fawfn firw : ww gy o

g o @A Ay ML ag oft T §
TTr 7@ X wdT w1 ot sfwmw
oo I & st i wf Ay
T3 e s &1 wiawe A
saf® wmad 1 Tva A AfeT a9
AR T WA QAT & o ar fex
I8 AT IrdE W T |

SHRI SEZHIYAN (Kumbakonam):
On a point of order. Thig is a very
important “discussion pertaining to
a part of Parliament. It is- but
proper that the Minister in charge
who will reply to the debate should
be present in the House,

THE DEPUTY MINISTER IN THE
DEPARTMENT -OF PARLIAMEN-
TARY AFFAIRS (SHR1I KEDAR
NATH BINGH): I am taking notes
on his behalf. He is ¢oming in afew
minutes. :

SHR] SEZHIYAN: This ig disres-
pect to the House which is seizeq of

w T § e gw wegw w
fe g5 Tdr s ok s § 9 a3
Y & fr w®y w1 f T T R
gafag & wgar g f5 aw W@ a@
A & qg it q@Tr WA §
Forgma s s @&
FIE B9 ¥ s gy @ e fedy s
9T IET § T FHAHT & T |
FOaaag ¢ f5 o9 s & wé
qEgRE A OaT | a|Q | ag
¢ fr #fate ot gow wofa s B
w1 o gew F @ g a@n
N d#fFz i Wik ag g AR
& e g N gw g frdw w1
a1 Fuds a4, a1 W qffeafy Of
dmr e Wy I 7g § v -
Fwr Y e § fos o gt @ g1 W
for = A\ OF FTIW N &
&Y AGT O FTHTC T W WK o7 | [GF
g wE W N }m | W
™ ot feft am w e W
azAl * wfgerd 9 AT § o
31 W OF f gW WM T T
* g W Wk wwren aff O | ¥E-
fog wed @ fs o grew @ @R

“The second chamber which usu-
ally claims to be conservative is in
a position to jmpede reforms and
all such progressive measures.”

oY ® TT grn fr fred ¥vm ¥
wx frft of &1 fawr war oy agt ¥
g & W Afew Tow Awy ¥ OF
a2 A A vy X fire mar ) W
fe oE% ax wmw gur o R
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agk ¥ 99 T q&@ IF FIA A AW
¥ wm1 ff W guTar agwa 1 W @
¢ a¥ 9§ gew ¥ AW 1 afe W
gt 3 faor a@ gar 1 TR wWe
fiar & f5 foay svifer aed ag &
fAg a7 § ST g grew OF v
8 T® S Aot & AR # v R
g TANNITa 9 | A{EHA K wgar Angar
iR RER s o fFow
TeE waT wifge |« s Ifam 42
a9 g9 3% feaa swifar fa=me
Ll

¥ fawre & fr ga? arsw & @y
& ¢ Infaeiier F10 g0 7ET F aF |
TIH T&IT 9T AT & R wew mwr
§ oTq FqF, ST AW ¥ 9d 1 g
¥ TE gar a7 sy war ® faw
T oo 1 swfm W gew A
FE awq A & Swd W A
I ¥ oamar gz w@r 20 & A
Af7 a3 wd & Fgm & ag @
FAT AT | WA HAY WU ar
wR 7=eT g Fits A% foran el
TAETAT AgE A 7@ A F QoW
T @A AL | W I g T
Y Tqo) Fg=Y AT R § ¥EN A F
& wifgy f5 & grow 1 g &
TE9 @ W Tww aar #1 g fan
|

o ey fr oord RF Iy
et g€ | 1952 ¥ 61 {0 &%

3

:

£ 0+ 8

&% gf | 1953 ¥ T ®AT
FrézF 100 fea gE, Tl 137f
1954 & Uo7 /91 H 103 a7 R
gred 137 fw, 1955 W
I 112 f& &% g, @y
139 fem &% g€ 1| 1956 ¥ T
T A 114 fa@, F awT Y 151
fer 1 1957 % I 78 femr, gATd

Ter awT A s g 123 faw
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106 f&7, 1958 § A#r 90 fa7
gardr 125 f&, 1959 % gwrdr 187
fem, 3%y 23 fEA # 1 1960 F IAHT
¥5% 87 faq & wix garr 121 fam,
1961 ¥ A%t 75 faa =i gurdr
102 faq, 1962 ¥ 91 faa # d=%
TST W7 *' AT 0% 91 T 116
fa, 1963 ¥ Tea @t A 100 faA,
gl 122 fam, 1964 ¥ 97 faw
I, 122 fe@ & g, 1965
¥ 96 fm WA, 113 faT N F
gard | 1966 # 109 fm T
aar #r d3% ®WR gwrd 119
1967 & Teq @wr 91 fa W gl
111, 1968 # 103 fav T &wr
A do% AR OF A I} TF 120
far 1 1969 F 102 fa7 T wE
s 120 fo &% ®WT 1 1970
¥ 107 fam Tew @vT, 119 f@ 9%
awT, 1971 ¥ 79 &7 Tow @ =X
= g1 1 102 faq 91 d5%, 1972
¥ gy 99 fer & d5F g AR AF
A 111 A A dsw gd

wy ey I g fRar
§ ok gz feedy & 1 AR OwER
w1 fearg & @ f5 g feaw
62 dz0 § W Tsw oAt feaw W
foit 31 wfew wfex & fF gw 9w
¥ wrer W2 aF d5q §, FAEY
A T@FoaTar I3 § 1 gH AN
ST ¥ q9 FT AW § WX AT FWT

& gEdl B AYEAT F A A9 G,

Y ¥ war ¥ wfafafa & wfafafa
g
TGS F Aiwe @y
wrafa wim . S§f ww ¥

QY T FW g ey gEe ¥ aqr
aAfex 1
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ot ferfa e 9w ¢, & o
RaF TG XL 1973 ¥ guraw
¥ w1 e fi7 FAT F wQx q1
9 f§ T OF #AT 19 @ ¥
FAT a1 | 1972 ¥ TATA F@HAT
2 %% 80 W@ ¥ FO «qr WX
T JAT &T 1 $AT 14 @ & O
T | 1971 ¥ ®YF T ® 2 FAT
20 ATE  qT, NG AWT ¥ 1 FAT
13 W9 @7 | "Rt WY IA 9T AT
t v fr are I W W ww

T 1 gt qger AN Ay "I Q% T
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¥, ag I¥ wed writ ¥ | @ ag
TIE A ad ¥ A dfeesht & Y
T Al ff | oF AT gEfe
F A faar av  dfeaslt ¥ wr W
g weafad wvar a1, ¥4 ST am
WA W R H AT A
TR A= g § 43 feara Ty @
7 & guwar § Q@ eoefm ®
T & 7€ wrr =fg | AT dR
¥ wofify s oy wrefedt & s
T g | wafey oY fady, smifee
o favgw § S9%  fad woeTT W=
biic Ol g A

12 "fagt #1 @R TA
T ¢, g D Ag F A Wl 4
I § 1 o g ag € I § B grow
fearr af grmr & 1 & ¥ 1w
I &% awT e @ ol & & Sw
99 ¥ W Fywa @ w7

wwnfr Wi : v 1 fre }
w9 ¥ 9| |

st feqfa few . &% awr
fewrex 1 arht § & T wwr oY
wt Ao 7 wh b & v g
fs aore w gafz woft wfgd | o
wrd goere & Al ¥ wgr e,
FATECATEAT § W AT HE AT H
o gfrar anmET A a<E an
N AR G L R
afeT ara & &, gt ff N
g § I i wm gt
ara gfar # wifer wrgd § av aff wgd
§ ? oft wf off wmgd & @t xd
fis I WO W PR 7 oar
Tt wAk W &m Wy w@
& ¥ W ), g T ¥ o
@, wo N Thx wih qgar g, @
o T T wT W oA
QT §, I8 ot T o dww w1 daw
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¥ AN T wQ@ § g Sfaw
T &\ 39 gIw ¥ fed o e
aeer & wfy A A W @
¥R T v At W @ g,
TR A TR ¥ W g ) e
AW R feg & I 7 fony w7
T AAT & WORT S FAEEE
Jaw wowr fawer afgy o &
TH qAE O g |4, aga fauw
forar & Wi @ o frr § A
& & T 7 0T ogwn § i xw we
] AT T IA FIE T ganteAwA Y
T TE

oY AW ae Ad W O owe
S & JETE 0 a9 @ |

MR. CHAIRMAN: Resolution mov-
ed:

“This House directs the Govern-
ment to bring forward a Bill to
amend the Consultation to provide
‘Tor the abolution of Rajya Sabha.”

ot QWo qWo TAWNT (FTAIX) : R
gt & % oF aga @ o A
T ® qgi A¢ § | F awwar g
fr sger oY o a are Y nfed
=t ggA A gw | e wefaw B
T FW F faw 9 ¥ | §¥ qFOa
% T ¥ g IOW W guT a1 grits
3 vl 4 A qEafe A o
0 g gafeerd § fie & o ax
agl Na w "wwar § 1 & o wf

rear § T6 afs ¥o ¥o fawem wh

«TE TIT QT T AT e I Ag
Y6 aWT FT 92 q A w oY aved
fergearm & At oY o Sy g Ewd |
T & a9 9T A for ¥ § | AW
42 wlwEdY ¥ fvad ¥ @w A W
& T § 1 7T T A grefeE
FR TH oawr ¥ § @R
o Ay § 1 & W Swr fewfy
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FAT T Mg § | 4@ gW ¥ wqw_r
Fifadr ot & @y § 1 S A
Faffrar Y &Fi | e X drear
R 5 W atwt § war 2w o wow awv
A JEE g7 At & oserEr
IEW T g AR N ge IR
FFT 9T IEH! 98 FT WO AAT § |
& wwwar g 5 il & wrewt
NG AR E | AR
far 3 ok Tw @eT ¥ W 9@ A
ITHT Fgi fasrar wmar ? feafefave
fafdes 490 & a7 &5 & @59 ¥
Hifs A% v ¥ a7 T & QR
g, giferd o ¥ gw sawr faer
T ghd ¥ | HL &I ¥ S 9 F
& 7Tz Ag 3% ¥ ¥ wWifs ag wEa
IAT q | TERT F oAewt B FA
wor AT R & & avgan g 5 woe
T 9 F R ¥ gein ¥ @ faww
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[ o THo weff]
N e W e I fr o3 @
wr fear § o A ardr apfed
W wf freeht § o & wwER §
fo fadmrly sawy wor A & wfr
TS W AW 1 awE AT qwT W
g &< faar wmr wifgy

FTTWT F AR I, AT F W<
T e W Wt whE o e e
& W T oqur o & & ST g
fe g7 o fewi #Y 59 s g8 ¥
T gor @ ar g @ @@ T oW
awt ¥ A F af 9w FER
TR | wr € W, A7 AT@ wwEr
formr o S ¥ g1 ag Ty Avy w7 A
W aer ¢ ¥k A ?
& fely w1 am ¥ Al A g
TF da N R dr ¥ g W
KARGRAUR R R
7 wgr a1 fe ag NFT 4 1 IR
w21 5 & greoe N 99 wE=m
arwt ¥ 42 Az I far oy o W
IR wamr fe 42 faTd W 42
grewee fuvr ) gw v I @ A
Hirh feaz o @ &
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JEAT IV 9T JEW T G TN
T F8& 1 g awar § e veed e

WY ¥ QO WA § ? ag oF sl
e ¥ gew ue e o

&g 1T IN T & AT 7 TG AC F
TIT A AT AL IE wW F W AR
a1 A e A arde s
Fir 3 o e & wrw o § o
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At ¥ A w@eE & fearoar
FE A v a1 5wy dawr fear
T g T AR A W T e
qE T wgam 7 g1 "@dwfas
WTAT TG AT FH § FH GO GAIN
& a1y THE Ay AT q gEE #7
twar w2 oww wafs fggem
F vuwd §, w0 w1 SR AT B,
FETL F AN AT FT AWT AT g
aF &3 & fou dme @ @ § AR
w®E T8 AR g gw o AW @
T 4 W@, W A F Jfy e iR
TR, TN T AT, T TR
F g & qry @A N O
TE A R T FW F wfew
o afgm ok @l avE @O
1 ot F7 w7 N Nferw PR Tfgg
g & WgaT 1 W Wkl ¥ q9
¥ ¥ s A g8 anew w@ g |
17 hrs.

SHRI M. RAM GOPAL REDDY
(Nizamabad): Mr. Chairmen, 1 rise
to oppose the Resolution moved by
Shri Bibhuti Mishra. He is a great
freedom fighter and I have great res-
pect for him. But, unfortunately, I
cannct support the Resolution he has
moved in this House. Similarly, I op~
pose the ideas expressed by my hon.
friend, Shri S. M. Banerjee.

The hon. Member repeatedly refer-
red to Rajya Sabha as superfluous, the
fifth wheel and so on. The Rajya Sabha
is not identical to the House of Lords.
The membership of the House of Lords
is hereditary, whereas in the case of
the Rajya Sabha there is election every
two years. One-third of the members
retire every second year.

Shri Bibhuti Mishra mentioned just
now that the expenditure on Rajya
Sabha is over Rs. 1 crore. Qurs is a
big country with a budget of over Rs.
5,000 crores, If in such a big country
with such a big budget, we cannot af-
ford to spend Rs. 1 crores for the main-
tenance of Rajya Sabha, I feel sorry
for it.
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Let us not forget that the Rajya.
Sabha is a revising chamber. We are
all directly elected by the people and
we are subject to political pressures.
Then, sometimes in a hurry we pass
measures which may have some lacuna
which require seconq thought. So, it is
very much necessary to have a second
chamber, which will be a revising
chamber. It will be able to ‘consider at
leisure what we have passed in a
hurry. For a ccuntry with a popula-
tion of 56 crores, to say that one
House is enough is not correct.

Shri Bibhuti Mishra mentioned that
Rajya Sabha vetoed the Bill on the
aboliticn of privy purse and other pri-
vileges. It was a blessing in disguise.
Because of that we went to the pools
and got a big majority. In that way,
the Rajya Sabha did signal service to
the country. The slender majority was
converted into a big majority.

Shri S. M. Banerjee said that it is
very easy to get a seat in the Rajya
Sabha because only 42 MLAs have to
vole and members can be purchased.
I am sorry he said that membership
of the Rajya Sabha, or the vote of
the MLA, can be bought. If the
MLAs can be bought, is jt humanly

impossible that MPs can also be:
bought? So, let us not make such
charges.

After all, we are, rather we have
been depending on the MLAs for our
election. Until the 1971 elections the
MPs were depending on the MLAs for
their election. Only in 1971 the two
elections were separated. If Shri S. M.
Banerjee was elected to the Lok Sabha
four times, three times he was elect-
ed with the help of the MLAs. So, let
him not say that those MLAs can be
purchased.

Then it is said that people belonging
to monopoly groups will get elected
to the Rajya Sabha. What is the harm?
As long as you do not do away with
them, as is happening in the Com-
munist countries, they should be al-
lowed to come. Under our Canstity-
tion, any person who is thirty years
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[Shri M. Ram Gopal Ready]
of age and of sound mind and satis-
fying some otbe~ Gualifications can get
elected to Rajya Sabha. Several of our
-oppositicn members can contest for
the Rajya Sabha elections. Like that,
.if Birla .or Tata or somebody else
gets elected to Rajya Sabha, there is
no harm. We can face him. How many
.Birlas and Tatas are there? Every
time, they go on repeating four or
five names. If the Oppositicn parties
are so much afraid of them, I am
.really sorry for them.

Then, Shri S. M. Banerjee said that
Mahatma Gandhi never became a
Member of Parliament or Rajya Sabha
or any such thing. I want to say that
Carl Marx never became a Member
-of Parliament or anything like that.
The big people are only there to guide
‘the naticn and guide the destinies of
the people. You cannot think of Maha-
tma Gandhi being a Member of
Parliament. Mahatma Gandhi is in his
own place and his ideals are before
‘the country.

o fawfn forsy - TR F Sy
g w78 § wam faar ar fe
fegeam w1 &1 3wy gar 1 qrfaa-
FeRFIVSTAFT I AL

SHRI M. RAM GOPAL REDDY:
Mahatma  Gandhi was too great a
man and an idealist. He has laid down
great principles before the country.
We cannot translate every word of
what he has said. That is an ideal We
have to go towards that end. To de-
mand the abolition of Rajya Sabha is
not proper. Moreover, why should we
think of Birlas and Tatas cnly being
elected to Rajya Sabha? Why should
we not think of people like Shri Bhu-
pesh Gupta and others? Such eminent
people are in Rajya Sabha and they
are rendering a good service to the
nation.

Moreover, some of our Bills have
come back from Rajya Sabha with
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certain amendments and we have ac-
cepted those amendments. Therefore,
to say that they are not contributing
anything towards parliamentary
democracy is not correct. Previous-
ly, the princes also had one chamber
and so also the House of Lords. But
that cannot be applied to our country.
We should not treat the Members of
Rajya Sabha as Members of the
House of Lords or some such thing or
the chamber of princes. We should not
try to insult our own men who are
elected to Rajya Sabha.

As regards the point that defeated
persons are given berths in Rajya
Sabha, that is a very rare thing.
When it is absolutely necessary, they
should be sent to Rajya Sabha so that
we may have advantage of their ex-
perience. Several times, in some
countries, when a great leader is
defeated at the polls, next time, he is
given a chance and he gets elected and
guides the destinies of the nation.
Here, I want to give one example of
Shri Mcrarji Desai. He was defeated
but he was made the Chief Minister.
Next time, he got himself elected.
There are some persons who are
indispensable to our country at one
time. That is why we have to provide
the Upper House 30 that the best men
who sometimes. unfortunately, get
defeated are not discarded and the
country should not be deprived of
their services to the nation.

With these words, I oppose the
Resolution in all its aspects.

SHRI SOMNATH CHATTERJEE
(Burdwan): Mr, Chairman, Sir, the
Resolution moved by the hon. Mem-
ber Shri Bibhuti Mishra, is for the
total abolition of Rajya Sabha. So
far as I am concerned and the party
for whom I am speaking, we do not
support the Resolution in the way
in which it has been framed. If the
Resolution was intended to suggest
methods of reform and change in the
constitution of Rajya Sabha, then,
certainly, we would have come forward
in support of the Resolution.
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So far as this country is con-
cerned, this is a matter of constitu-
tional importance, nct a matter to be
looked at from the point of view of
party politics. The question is that
so far as this country is concerned,
we have evolved a constituticn where
under Art. 1 itself, this country, India,
that is Bharat shall be a union of
States. That means that our founding
fathers have framed a federal consti-
tution for this country and the main
characteristic of a federal ccnstitution
is the bicameral legislature. That is
to say. it is also called a bicameral
constitutionalism as Dicay, a very
well-known author, though he belong-
ed to a University which we may not

all like, says:

“A federal state is a political con-
trivance intended to reconcile na-
ticnal unity and powers with main-
tenance of States’ rights. The indis-
pensable quality of a federal state
is the distribution of the powers of
government between the federating
authority and the federating units.”

That is why we find in all the federal
States in the world from USSR to USA,
Italy and Australia wherever a federal
constitution is evolved. a bicameral
legislature is a must, for the simple
reascn that the States, apart from the
people as such, should have a repre-
sentation in the formulation of the
legislative processes in the country
and that is why what we feel is that
what should have been incorporated in
the Constitution is not only that the
States shculd have representation for a
proper development of a federal struc-
ture. but it was essential that all the
States should be given equal represen-
tation. That is what is done in USSR.
That is what is done in the USA.
That is what is done in Australia.
Canada, of course, is different
but these three very well-known fede-
ral constitutions lay down as a ques-
tion of ccnstitutional requirement that
all States must have equal represen-
tation in the Council of States. Unfor-
tunately, in our constitution I find it
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has set out. a list in the Appendix
where different. representations are
given but I do not find any basis for
that. Populaticn cannot be the basis.
We have all agree to.join in the Indian
Union for the upliftment not only of
the Indian Union as such, but for the
federating States as well. We want an
integrated development not only of the
country but cf the States as well. .
Therefore, the States must- have a.
feeling that. they belong to a federation
and there is no discrimination between
one State and another. There should'
be equal representation. Therefore, if -
the hon. Member had come forward:
with such a prcposal, we -would have-
certainly supported it.

The ather aspect which should have
been taken ihto consideration, we feel,_
when the constitution was evolved is
namely: how do you get members:
elected or selected for the purpose of
the Council of States? What has been:
evolved is a system of indirect elec-
tion and it has got its attendant mis-
uses. The hon. Members on the other -
side, the hon. mover and Shri S. M.
Banerjee, both referred to that, that
this is being abused or misused and
discredited politicians or defeated po-
liticians or some persons who can
afford to purchase 42 or 43 people, they-
can get this selection. This sort of mal--
practices has gone into or crept into
the system because of the fact that in-
direct election has been provided. Why
not have a direct election? That will"
be our proposal also. Let there be a
direct election to the Council of States.
Depending on the number of members:
we select for each State, we should
have equal representation. This is the
same principle which has been follow-
ed in the Soviet Russia and also in the-
United States of America. Though
they have different types of economic:
policy and different, types of Govern-
ment altogether, but so far as the-
federal structure is concerned, both
of them follow the same pattern,
namely, direct election to the Coun-
cil of States from the States but hav-
ing equal representation for gll the-
States. Since we have accepted this-
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federal structure, we feel that it is
essential that there should be a
second chamber. It is necessary
not only for the purpose of providing
checks and balances, but for the pur-
pose of the proper functioning of the
respective States in regard to the legis-
lative processes of the country.

17.16 hrs.

[Surxr K. N. TiwaRy in the Chair]

We make a distinction in the case
of West Bengal where with unani-
mous support we abolished the Coun-
cil, that is, the Upper House in the
West Bengal Legislature. Why? Be-
cause there is no question of West
Bengal, being a province, having a
sort of federal structure there. The
West Bengal Council was not serving
any useful purpose at all, except
what we felt and what we realised
often, namely difficulties in the pro-

- per functioning of the Lower House.

SHRI VASANT SATHE (Akola):
Are you suggesting direct election by
the people? It wil] be redundant and
duplication.

SHRI SOMNATH CHATTERJEE:
My hon. Member knows the method
of choosing so far ag representation
of States is concerned. Look at the
Coanstitution. States are represented
by the method of selection provided
therein. A person who may not be-

"long to that State cannot represent
that State in the Council of States.
1 am sure you are aware of that posi-
tion. In the Federal Structure, the
second chamber should be so arrang-
ed that it embodies the federal princi-
ples. That is applicable to all the
States that are forming the federation.
States should be represented in it.
There sare three well-known prinet-
ples involved here, as every student
of politica] history will be aware of.
The first is the federal functioning,
that is ¢o say, to give proper repree
sentation to the units of the federa-
tion, to offer proper representation to
the States in the National Legislature.

"The second is the revising functions
: &lr.l:ll the third is the initiation of legis-

on.
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We felt that so far as the powers of
legislative revision is concerned, it
should be coordinated with the
powers of the lower House. Our Con-
stitution makers have riven a nosition
of eminence to the Council of States.
Please look at Article 249 of the
Constitution. According to Article
249, if the Council of States decides
that Parliament can legislate on a
matter which admittedly belongs to
the State’s jurisdiction, than such
legislation can be undertaken in our
House, Certain matters are in the
State list; only States can legislate;
but even then, if the Council of State
by a resolution decide in this manner,
then such legislation can be under-
taken here. Then only Parliament
gets the power to legislate on a sub-
ject which falls on the State list.

In Article 312 of the Constitution,
it is provided that All-India services
can be formed. Unless the Council of
State passes a - Resolution giving
such en authority, the Parliament of
India cannot constitute such an all-
Indig service. This is the position.

Now the question arises as to why
the constitution makers gave such
power of eminence at least on two
vital issues to the Council of States.
This is because the Constitution has
recognised the federal structure of
the country. The federating units
must have a sense of belonging to
that unit and they must have proper
the naetional legislature. So far as the
method of election is concerned. I
the USA they are chosen by direct
election. In the Soviet Russia they
are having direct method of election.
There are many such instances. The
only instance where we find indirect
method of choosing is in respect of
the House of Lords. Why should we
try to form that the constitution of
the Council of States or second
Chamber be either on the basis of
heredity or on the basis of vested
interests, Take away all those Op-
portunities. Don’'t make it open for
any abuse or mis-use,
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Therefore, Sir, we cannot support
the Resolution in the form it has
been framed. Op the other hand a
time has come when serious thought
should be given as to how the de-
fects which have been found out in
the functioning of the Rajya Sabha
because of its constitution or because
of the unequal representation in the
constitution of Rajya Sabha can be
removed and how a better and more
coordinated constitution be there so
‘that all the participating States can
have a real voice and equal voice in
the deliberations of the Council of
‘States. Why should a particular State
have five members and another 30
or 40 members? What is the basis of
it? They have not joined the Union
of India because of their size but
‘because they want top participate and
become a member of the union of
States, They have their own iden-
tity as a federating State itself. Then
why do you have different types of
membership for which there is no
rationale. Therefore, if I may sub-
mit, the following proposal should
be seriously considered and, if possi-
ble, accepted. There should be
equal representation of each State
and that the Member should be elect-
ed from and in the State and free
from federating control. As one of
the very well-known author has
said:

“The more the choosing of the
second Chamber is out of
popular control, the more it
tends to become detached
from realities of body poli-
tic.”

Therefore, Sir, let us remove this

defect and try to make Council of-

States more a symbol of a proper
federal structure in this country and
a useful instrument for implementa-
tion of the federal structure in this

country.

SHRI D. N. TIWARY (Gopalganj):
Mr. Chdirman, at least on one point
1 am in agreement with the previ-
ous speaker that the federal struc-
‘ture of our country requires second
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Chamber here. The method of selec-
tion may differ. I also differ from
him in what he has enumerated as
the method of selection. Why Assem-
bly should bs given the right to
choose is dependent on one point. In
different States different parties come
into power. Because there are local
elections with limited areas the vo-
ters, the government and the Assem-
bly members representing the pariy
at that time may elect the representa-
tives here in the Rajya Sabha. If
other methods are selected that party
may not have the representation
here. I am very sorry to differ with
my hon. friend, Shri Bibhuti Mishra,
on this matter. He has brought the
name of Gandhiji. I request him and
all our friends not to drag Gandhiji
in these matters. We are not follow-
ing the principles of Gandhiji here.
We are not accepting many of his ins-
tructions that he gave in his life-
time for conducting our government.
Why drag his name in one matter?
So far as he has quoted Pandit Jawa-
har Lal Nehru, at the time the Consti-
tution was passed Pandit Jawahar
Lal Nehru was sarve sarva of this
country. He could have done what.
ever he wished. But in his wisdom
he thought there should be a second
Chamber in India. I cannot say the
reasons which dictated him to accept
this framework. In his lifetime, he
never tried to abolish the Rajya
Sabha. So to quote Pandit Nehru
in this context is perhaps useless and
would not cut much ice.

Shri Bibhuti Mishra has given three
or four reasons for abolition. Ome
is expenditure. The other is bicker-
ings between the two chambers. The
third is its uselessness. As for ex-
penditure, nearly a crore of rupees
is spent on the upper chamber. What
is that expenditure? Daily we are
seeing that our estimates go higher
and higher. The Gandak project
started with an estimate of Rs. 50
crores; it has gone up to Rs. 152

crores, more than three times. We
are not caring to control this ex-
penditure but we are caring very

much to control the expenditure or
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cut the expenditure of just a crore
of rupees. If the chamber is useless
and does not serve any purpose, it
may be abolished, but not on the
ground of expenditure.

Then we have seen that we pass
many Bills and send them to the
Rajya Sabha. There some amend-
ments are made and sent over here
which are readily accepted by us.
Only once we differed, in regard to
the Dowry Bill when there was a
joint session. Otherwise, we have
never differed and we have accepted
their amendments readily and those
Bills have become Acts only after the
acceptance of those amendments. 1
think more than 25 per cent of the
Bills have been acceptedq with such
amendments. So they are serving a
purpose in correcting our omissions
or mistakes. It is a very good thing
that there is one chamber to take
care of the shortcomings or mistakes
that we.commit in this Chamber ir
passing Bills.

He also said that the other House
serves no useful purpose. The idea
of a second chamber was to represent
the States. Under our federa] struc-
ture, the States should send their re-
presentatives to protect their inte-
rests, to speak on their behalf. We
are all elected from different States,
but we are not representatives of the
Govarnments of those States. We re-
pruesent the people. We may differ
from or State Governments; we may
put forth some other view than what
those Governments want us to do.
But the Rajya Sabha members are
bound to project the views of their
respective Governments. The elec-
tion may be by any method that may
be decided or settled. But they
should project the views of the Gov-
ernments of their States. If any-
body says that the Members of Lok
Sabha will represent their view, it is
wrong. We, the members of Lok
8abha, have independent views and
we represent the people. We may
think in »me way and the Govern-
ments of the States may think in
another.
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Pandit Mishra cited one instance
where the progress of a progressive
Bill was stopped due to the vote of
the Rajya Sabha. It was not so. It
was because a party which called
itself progressive, that is the Cong-
ress(O), came in the way. If it had
voted for that Bill, the Bill would
have been passed with the requisite
majority. But as the saying goes, it
was a case of cutting the nose to spite
the face, on their part. They did
this. It was not because the Rajya
Sabha came in the way and blocked
this Bill. Supposing the Communist
party becomes reactionary, what can
we do? They can stop any progres-
sive measure in the Rajya Sabha if
they like to. So, it is not an argument
to say that because the Bill relating
to the princes was defeated ‘here, the
Rajya Sabha should be abolished.

One thing more. There may be a
faulty election or selection of candi-
dates to the Rajya Sabha, but the
Rajya Sabha is meant to give a second
look on the Bills that we pass, and
so mature men should be sclected.
There are no two opinions on that.
If that is not done, that is the fault
of the different parties, not the fault
of the system, because we select such
candidates who are very raw, who
have no experience and therefore
such things happen. If the different
parties select mature men for the
Rajya Sabha and get them elected,
then it will be all right. I do not
think that going to Rajya Sabha de-
bars any man from the public image.
There are workers, as Mr. Bibhuti
Mishra himself said, who are not in
anyway less patriotic, less progres-
sive, than us. So, at this stage, to,
raise this question of the abolition of
the Rajya Sabha, I think, is prema-
ture, and if at all anything is to be
done, what needs to be done is to
think about the way of the selection
of members to the Rajya Sabha. We
have got indirect election in
our Congress party. The ordinary
members of the party elect the dele-
gates and those delegates elect the
representatives of the AICC. Shri
Mishra is also represented there
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through indirect election. Even in
>ur party there are indirect elections
for the AICC members, So, there is
no harm if the elected representatives
in the Assembly elect the Rajya Sabha
members. Somebody may be corrupt,
and somebody amongst us here may
also be corrupt, but that is another
thing. That is no ground for saying
that the members of Legislative
Assemblies are purchased and corr-
ption increases.

With these words, I oppose the
resolution of Shri Bibhuti Mishra.

SHRI SEZHTYAN (Kumbakonam):
Mr. Chairman, Sir, I rise to totally
oppose the resolution before this
House, brought forward by Shri
Bibhuti Mishra. On this resolution, I
am fully aware that the discussion
that we are having is only of an acade-
mic interest. Even if this House
passes the resolution, the proposition
should be brought forward by a Con-
stitutional amendment and passed by
a two-third majority here and sent to
the Rajya Sabha and unless they want
to commit suicide it will not be passed
there. Anyhow, I am clear in my
mind that this raises very many
fundamental issues of policy in this,
country

I am very glad that the discussion
that is taking place is on a very high
level, on a mon-party level, because
the two Members who spoke from that
side also opposed this measure, and I
liked the spirit, because we gre
havmg a discussion on the’ political
structure of a federal country. Every
one of us is interested to see how the
federation is ta be run.

Before I come to the bicameral
system of parliamentary government
which is essential for the spirit and
idea of a federation, I will go through
one or two points that have been put
forward by Mr. Bibhuti Mishra in
favour of the abolition of the Rajya
Sabha. It was said that if there is
only one chamber. quick, decisions
could be taken and that if there is

28 LS—1. . .
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another chamber, more money has to
be spent and duplication comes in the
way, especially when we consider
Bills here, say, for five days and the
Rajya Sabha there takes another three
days. All these arguments may
appear to be plausible on the face of
it, but there is a price that we have
to pay for democracy. When Hitler
was in power in Germany, he said the
same thing against the British Gov-
ernment. “What these 500 members
‘of Parliament in England do in five
days, I do in one hour.” If you
stretch that argument then 522 Mem-
bers of the Lok Sabha will be found
redundant and 50 Ministers will do.
Another stage will come, when even
50 Ministers are not necessary and
one person can run the entire country.
This kind of argument cannot solve
the problems before the country.

Mr. Mishra said that Rajya Sabha
Members were being elected indirectly
and therefore there was scope for
corruption. Another Member from
this side said that if one spent Rs. 5
lakhs, one could become a Member of
the Rajya Sabha. In this country,
we know that sometimes Rs. 15, 17 or
even 20 lakhs are spent on elections,
bye-election to Parliament even in
the case of Assembly election vast
amounts are spent. As a true
Gandhian, he must first convince his
own party members that they
should not spend more amount than
its prescribed by law. They have
themselves accepted that this has been
observed more in the breach. There is
scope for corruption, but it is not only
in the elections to Rajya Sabha but in
all the elections. Can this be an
argument? Suppose there is an
If 32 per-
sons are bought, one becomes the
Chief Minister. Then you should
abolish that system also and the Chief
Minister should be elected directly.
He referred to the expenditure. An
expenditure of one crore of rupees out
of five thousand crores, I think, is a
small amount. We do not have as
the Senator in the
U.S.A. or Members of Parliament in
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other countries have. We work with
meagre facilities. He says that this is
an expenditure which this country can
ill-afford. The same argument can be
quoted against us. We are paid Rs. 51
per day, which is much above the
average per capita income of the vast
majority of people in this country, the
average per capita income in this
country per month is Rs. 37. Should
we abolish Lok Sabha? He quoted
Gandhiji. I do not want to polute
that name. In May, 1953, Shri Jawa-
harlal Nehru said:

“Each House has full authority
to regulate its own procedure within
the limits of the Constitution.
Neither House, by itself. constitut-
ed Parliament; it is the two Houses
together-that is the Parliament of
India. The constitution treats the
two Houses equally except in cer-
tain financial matters, which are to
be the sole prerogative of the House
of people”.

So Nehru was clear about the use-
fulness and importance of Rajya
Sabha.

The mover of this motion, if he had
gone through the Constitution, would
have found that the name Rajya Sabha,
so also Lok Sabha, is not there in the
Constitution. We gave these names
after the Constitution was framed.
The Constitution calls it the Councfl
of States. Nowhere in the world has
it ‘been so well defined as in our Con-
stitution. In the United States they
call it “The Senate”; in the United
Kingdom they call it “House of Lords”.
Here we call it the Council of States
Therefore, it is the forum, the highest
legislative forum of the country,
wherein the units of the federation get
representation and, participate. The
Council of States has got a place in
the federal structure of this country.
Tampering with it will be the negation
of the very basis of the federation.

One more point is that rightly or
wrongly, our Constitution has opted
for a federal system. I feel that itis
the only thing that could have been
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done. Historically and geographical-
ly, nobody can escape from this idea.
Unitary form of QGovernment is
ruled outt If you feel that the
second chamber is redundant, the
same argument can be put forth for
the States also. We can abolish all
State Legislatures and save more
money and we can have only one
unit at the Centre which can control
them. Whether it is politically possi-
ble or not I have got my own doubts.
If they feel, let them try that. Ithas
been tried from the days of Ithikasa
and from the days of Rama and
Ravana. Therefore, the very best
thing to preserve the democracy is
not only to accept the riversities but
also to respect that and recognise
them. That is what the founding
fathers of our Constitution have
done; in accepting the diversity in
this country, a federal set-up had
been recommended.

We, the members of the D.MK.
believe in the federal structure of
this country. Whenever we want
more powers for the State, I want to
make clear, we do not want to
weaken the centre. The centre
should be strong if not stronger. 1
feel that if they want more powers
let them have them. We want a
stronger Centre. At the same time
we do not want to burden them with
unnecessary matters which could be
dealt with at the States level For
example, public health comes under
the purview of the States. I want
the States to be more responsible
and better equipped themselves than
what they are to-day. I think that
the strong States together will make
a strong Centre and meke India
strong if not stronger. Therefore,
when we ask for powers for the
States from the Centre, it is not done
in a spirit of confrontation but it 1S
asked for with a spirit of co-opera-
tion. With that cooperation we want
to build this country into a strong
one,

Sir, when we speak like this, Wwe
are fully aware that the States and
the Centre together which go into
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the federal set up should have
enough resources to meet their ex-
penses. That is the only thing we
want. In this case, we want a federal
set up which should be healthy. 1
fully support the view point put
forth by Shri Som Nath Chatterjee
that in the Council of States, equal
representation should be given to all
the federating units—whether big or
small. In US.A. New York State
contains millions of people and the
State of Navada may have only a
few lakhs of people, yet they get
equal representation when it comes
to the Senate. Equal representation
should be given to the Council
States here too.

Finally I want to say one word

about the Council of States. This
represents the interests of the
federating units. If you want to
abolish that, it would tantamount to
avoiding the very basis of the federal
structure in this country. Therefore,
I beg Shri Mishra, who is older than
I and who should have more wisdom
than I, to see that India should *e
kept as a federating unit wherein
everybody should cooperate so as
to build a strong India. It is in that
spirit that I say that the Council of
States should be preserved and in
India it is worth keeping.

MR. CHAIRMAN: Shri Ishaque.

SHRI A. K. M. ISHAQUE (Basir-
hat): Mr. Chairman, Sir, by the time
I participate in the discussion, it has
become more or less an academic dis-
cusgion. All the speakers have spok-
en for and against this Resolution
from this side as well as from the
other side. But, what amazes me
most is the speech of the hon. Mem-
ber, Shri Som Nath Chatterjee. His
wag a constructive speech. I was
wondering whether a marxist Member
could speak like that. He of course
made some constructive suggestions.
1 entirely agree with him when he
says that the representation of the
States must be uniform. Article 1
says, India shall be a Union of States,
but the fourth schedule enumerates

of,

f
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the representation of each State. UP
has 34 members, West Bengal 16,
Jammu and Kashmir 4, Nagaland 1
etc. in the Rajya Sabha. So, the
number differs from State to State.
So, it Mr. Mishra would have sought
an amendment of the fourth schedule
of the Constitution, we would have
welcomed it. There is no reason or
principle why all States should not
have equal representation in the
Council of States.

Everyone has spoken about the uti-
lity of the second chamber. It acts

Tas a check and balance. Particularly

withh the CPM members who have got
a propensity to be irrational and illo-
gical, it may happen that at times this
House passes a Bill in great haste
and out of mood. If a second cham-
ber is there, it can consider the Bill
in the right mood and in the mean
time, the mood may settle down and
everyone may be able to see reason.
Therein lies the utility of the second
chamber,

In our Constitution, the Council of
States is the only perpetual body. The
Houst of the people can be dissolved.
Of c.urse there is no chance of the
House of the People being dissolved in
the next 20 or 30 years, but the conti-
gency may happen. So, we must have
in the country a perpetual body and
that is provided by the Council of
States.

Mr. Chatterjee, while advocating
that the Council of States must have
equal representation for all the States,
was also suggesting that there should
be divect election to it. I oppose it
very much. If members are elected
to the Council directly, they will
demand equal power with the Lok
Sabhu. There are! two ditferent
entitles. It is a fact of life that there
are people in India and it is also e
fact ol life that there are States in
India. In the case of a conflict bet-
ween the people and the States reason
demands that it is the people who
must win. So, in case of a tussle
betwe:n the Loy Sabha—the House of



323 Abolition of

[Shri A. K. M. Ishaque]

the L eople—and the Rajya Sabha—
the Louncil of States—it iz the Lok
SabLa that must win. In case you
have direct election to Rajya Sabha,
theii members will naturally demand
equal rights with the Lok Sabha be-
cause they are also elected by the
people. They are not elected by any
via mnedig institution. We are elected
directly. In case you give Rajya
Sabha equal power with the Lok
Sabha, there wil]l be a chance of clash
between both Houses. Therefore, I
oppose the suggestion that there
should be any amendment to the
Fourth Schedule of the Constitution
to make elections to the Rajya Sabha
direct. While 1 congratulate cur
senior member, Shri Bibhuti Mishra
for the spirit in which he has brcught
this Resolution, I am sorry I cannot
support him because in India there is
necessity for a bicameral] legislature
as only in a bicameral lagis alure w»
can accommodate th2 States, whose
interests must also bz lookel intn at
the same time.

o T o At (@) - At
qERY, T A far w3 W0 waT A
T W Y 1 oy Tew aTerd

‘“There shall be a Parliament for
the Union which shall consist of the
President and two Houses to be
known respectively as the Council
of States and the Houge of the
People.

W sfi¥z & agr wmdfemr e
R Wk Ia® I gem a% @
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frowr 3 | wrefaw wT ®ew Wiy
¢ fe ot weriai § SN faw s |w
T §, wfe wefew 9w
ffde vt § | @@ T AW
fefdfewm aga wrawas ¢ |

wifew® 80 WY AWAT qFT WrAWH
¢ | wfew aTe Rew # s
g e far @ 3

(1) The Council of States shall

consist of—

(a) tweleve members to be no-
minated by the President in ac-
cordance with the provisions of
clause (3); and

(b) not more than two hundred
and thirtyeight representatives of
the States....”

fom aw@ &1 v gg famn pwr §
IR I WAL 1 W@ HE
Mg iy @y WA
g ¥ fagw wefrdl & faq e
gifaa fvg g § -

“(3) The members to be nominat-
ed by the President under sub-
clause (a) of clause (1) ghall consist
of persons having special knowledge
or practical experience in respect ol
such matters as the following,
namely : —

Literature, science, art and gocial
service.”

LA LR R S IR
T e & s e ¥ o W
wand § 1| o aft ¥ wed A
g ¥ o foar Y, anéw ¥ s fean
¢, o0 faumit & s fear ), forelt
WX foad w3 W § W1 AW R
¢ fe xg Tatwe caewa § fim W
T ERAT 7 AT WA "I WK
AW W FWW § w7 g g ! A
o AW ¥ dwfow dvgar § S
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ar ¥ fredlt & ? oA W AR
dfaa & w@r v g fad g
¥ @ @ T g AR AR T S
goor & ? W fawdl ¥ wR @@
Tt dfveie w1 § w1 A g
arE & aix # qary € o an
o W frear g oA gt @

LiL]

¥ wfafrfr & o A - o A
woam A @R oA ¥ A
qEr At & @ T &, W
qar A@ AT ;I qW Al
¥ afafafe 7 @ g @
oW qWT KT @A Fgd I® B
it W fed faw B wed ¥ qe
FTawdr & | 9T T 9% @A *
arfe iz & qearn T g fawnd &
YaTg ¥ 9% ®T gH Il ¥ W A I
&, g I @i ¥ fag FF ST
T Y AT § |

fas o X y@E A AW FW T

sﬁfgasgrgmﬁﬁﬁﬁagam
gguny ¥ froed @ 9g g

fe g aw ¥ @9 fER FWF

arx ag @ fa ®1 qgh @ A E
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far & 1 AfeT TgE N FileeE
wWad: ¥ fAaX ¥ | WR W@
TR T ARy ¥ A gfggm A
TWH WH AW AR @Eg w7
FT THd ¥ IJAGT Jqladed, IJAHC
AU HAT AW A § fF A arA
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18.02 brs, R

BUSINESS ADVISORY COMMITTEE
TWENTY-EIGHTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): 1 beg to present the
Twenty-eighth Report of the Business
Advisory Committee.

———

18.03 brs.

DISCUSSION RE: AGITATION BY
DOCTORS IN DELHI HOSPITALS

MR_ CHAIRMAN: Now, we take up
the discussion under Rule 193,
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Doctors in Delhi 328
Hospitals (Dis.)

Prof. Madhu Dandavate.

PROF. MADHU DANDAVATE

(Rajapur): The subject matter of the
discussion is not merely of an academic
importance, but it is a vital matter to
us all because we are greatly concern-
ed with the interests of the Medicos
on the one side and the health and
hygiene of the capital of the country
on the other. The threatened strike
which is likely to affect five promi-
nent. hospitals in thig city is a very
grave matter and I think with a cons-
tructive mind we must approach the
problem and see that on the one side,
the largest area of agreement Is arriv-
ed and at the same time, the health
and hygiene of this city is ensured.

Very often a criticlsm is heard
against the Medicos that these medical
graduates are well-placed in life and
they come from a better strata of
society and that compared to the
emoluments which other sectors of our
society get, their emoluments are much
better and, therefore, why such sec-
tions of the society should hold thc
society to ransom and resort to actions
like strike?

It is a matter of prid that I had
been a University teacher and I had
tried to find out what qualitative
changes are taking place in the last
few years as far as the composition of
students taking up the professional
courses are concerned. There was a
time in this country when only sons
and daughters of the aristocratic fami-
lies could take up the professional
education. But, thanks to the gradual
democratisation of the educational
system in our country, even the
sweepers’ families throw up doctors
and engineers and, therefore, the en-
tire compositi n of the students join-
ing professional courses ig undergoing
a vast change and even students from
the lower strata of our society manage
to get into these professional courses:
I know a number of families who bY
drawing loans to a very great extent
send their children to the medical



